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¥ IN THE HIGH COURT OF DELH1 AT NEW DELHI
+ ITA 110472005

COMMISSIONER OF INCOME TAX DEL. ... Petitioner
Through:  Mr. R.D. Jolly, Adv.

VErsus

M/S USHA STUD & AGRICULTURALF ... Respnndent
Through:  None

CORAM:

HON'BLE MR, JUSTICE T.S. THAKUR

HON'BLE MR. JUSTICE B.N.CHATURVEDI

ORDER
9o 21.11.2005
CM No.1590972005

Heard Exemption is allowed subject to just excepions.
CM No.1590972005 is disposed of.

ITA No.1104720035

Income Tax Appellant Tribunal has dismissed the appeal f
by the Revenue for the assessement year 1979-80 relying upon its prev
orders for the assessment years 1977-78, 1978-79, 1980-81, 1981-82, 1982
1983-84. Aggrieved by the orders of the Tribunal for the said assessn
years TTAs No.129/03, 565/04, 235/05, 237/02, 250/02, 311/02, 103
105/03, 106/03, 107/03, 123/03, 127/03, 409/03, 499/03, 458/04, 485
722/02 and 758/04 were filed in this Court which were dismissed by a
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common order passed by a f)ivisinn Bench of this Court comprising Swals
Kumar and Madan B. Lokur, ). On a parity of reasoning therefore the pre
appeal in which the very same question as was raised in the said earlier
arises for consideration must also fail.

M Jolly learned counsel for the Revenue however submitted
the order passed hy this Court in ITA No.129/2003 and connected ma
recorded above has heen  assailed by the Revenue by way of an appeal be
the Supreme Court. He prayed for some time to verify whether special |
petitions filed against the order of this Court have been disposed of and
to what result. There is in our view no need for postponing the dispos
this appeal having regard to the fact that the order passed by this Court ir
previous hatch of cases upon which the Tribunal has placed reliance v
passing the order impugned in this appeal settles the question qua this C
If the previous order of this Court has been  assailed by the Revenue it
be open to it to prefer an appeal in the present case also. In the result,
appeal fails and is accordingly dismissed.

:N..—-“—-“'L-—"'

T.S.] 'HAKU'R, J

BN.CHATURYV EDLJ— -
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